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Allahabad this the VE)bw‘lf\ day of _Eﬂi?éﬁglfl995
Hon'ble Dr. R.K. Saxena, Member (J )
Hon'ble [Mr. Se. Dayal, Member ( A)‘L

Om BShadL
Techgical

ir S/o Late Chanchal Singh R/o Near Railway
School Block No.Kv43l, Quarter no.2 Jhansi.

APPLI %$T.

By Advocate Shri R.C. Gupta

& Ver sus
L. Union of India through the Secretary Rail Bhawan,
New|{Lelhi.
2. Divisional Railway Manager, Central Railway,
Yhanpsi Division, Jhansi.
RESPONJENTS.,
By Advocgte Shri Prashant Mathur .
ORLER
By Hon'ble Dr. R.K, Saxena, Member ( J )

The applicant who worked as Gangman at Bbopal
from 27.5.1982 to 18.9.86 and whose services were
terminated, has filed this O.A. seeking the relief
of regullarisation of his services jand payment of
emoluments w.e.f.18.9.1986,

2. The facts of the case are t hat the applicant
was appointed as Gangman under P.wW.I., Bhopal and

.Q'OOOIOOOOPQOW-




worked i
He was ¢
days of
done and
minated
verified
of heari
that nei
Industri
com pensd
taken bg

eral reg

e
.o
L)
e

n the said capacity from ?7.5.1982 © 18.9,86.
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The respondents oppo sed #he O.A. on the
that the applicant left the job on his own
)pal. The Divisional Bail»%ay Manager, Bhopal
been made as party. Thejio.A. is time barred.
the cause of action had a#isen in 1986 while
plication is moved in 19921 It is also averred
nce the cause of action had arisen at Bhopal,
Ler was cognizable by Jabalpur Bench and not
Bench. The gase of the applicant that he was
card no.263270 is denied by the respondents.
leaded that neither the aforesaid card was
to the applicant hor had he worked during the

period of time. The applicant was served

with a notice dated 01.8.86/18.9.86 that his service.

card wasg

] fofged one and he should explain the situation
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but, the applicant failed to furnish the requisite
information. The application being vague and misr

conceived, is ®aid liable to rejectione

4, The applicant filed reply of the counter

by way |of rejoinder, and averred that the application
was entertainable by this Bench because the applicant
was living in Jhansi. On other ints, the contents

of O.Ab have been reaffirmed.

S, We have heard the learnkd,oounsel for the

partiels and have perused the record.

6. First of all we shall qake up the point of
territorial jurisdiction of this Bench. Admittedly,

the cduse of action arose in Bhopal where the services

of the applicant were temminated or the agplicant
left the job on his own. In that situation, the
jurisdiction lay with Jabalpur Bench. The applicant,
however, contends that after he was no more in job,
he started living in Jhansi andithus this Bench has
got jurisdiction. Rule 6 of Central Administrative
Tribuhal (Procedure) Rules, 1987 deals with place of

filinlg application. Ordinarily, an application shall

be filled with the Registrar of the Bench within whose

jurisdiction, the applicant is posted or the cause
of adtion, wholly or in part, ﬁas arisen. An appli-
cation.could also be filed with the Registrar of
Pring¢ipal Bench under certaincionditions provided

therein. A person who has ceased to be in service
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be reason of retirement, dismissal or termination
of service may of his option fil% an application
with the Registrar of the Bench %ithin who se

- jurisdiction such person is ordinarily risiding
at the|time of filing of the app ication. The fact
that the applicant is living in Jhansi from before
the dalte of filing this application, is not con-

troverfted. As such, the application can be filed

beford this Bench. !

Te The plea that the apélication suffers
from the defect of non-joinder, of Divisional
Railway Manager Bhopal and misj#inder of Livisional
Railway Manager Jhamsi, has als‘ been taken. when
the applicant served in Bho pal ind he was throwned
out of job at Bhopal, definitely L+ReM. Bhopal
should have been arrayéd as par&y. Since Union

of Inpia through Secretary Ministry of Railway

is allso made party, it remains only an irregularity
and npt illegality. Hence, the O.A. cannot be

thrown on this count also.

8. The next point raised by the respondents

is that of limitation.Accordinj to the applicant,
he was rawoved from service on 18.9.86. The res-
pondents on the other hand con#end that the applicant
left | the job on his own because his service card

wags found forged. The cause oﬁ action, therefore,
arcse on 18.9.86. The O.A. should have been filed

within one year but, it is filed in 1992 and that

too without moving any applica#ion for condonation
‘ .
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of delay. The plea taken by the applicaent is

that hel had beem moving represeﬂtations and last
one wag moved on 24,10.1992 and 4hen no reply

was regeived, this O.A. was filed. Making re=-
peated |representations will not éxtend the period
of limitation. Hence this plea that the period
of limitation is gained by moviné representations
is not|acceptable. Since, the O%A. has been filed
beyond| the period of limitation, it cannot be

accepted for decision on the disputed points.

: i
Py The O.A. is liable to be dismissed on this ground.

9. since the 0.A, is found to have been

filed much beyond the period of iimitation, it

\
remainls not entertainable and we are not suppo sed
to give decision on merits. Consequently, the O.A.

stands rejected. No order as to costs.
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